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(b) if voting age is reduced to 18, 
how many new voters will be added 
to the voters lists; and

(c) what is the final decision of 
Government in this matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI . S. D. PATIL):
(a) The resolution referred to here-
in has not been received in the Min-
istry of Law. However, Govern-
ment had received a copy of the re-
solution passed at the Fifth National 
Confe.enct of the All India Youth 
Federation hold at Cochin from the 
17th to the 20th January, 1974, in-
ter alia  rerommendLng the grant of 
voting right to persons above the 
afie of 18 years

(b) According to the information 
furnished bv the Office of the Regis-
tra r General, India, the number 
persons between the ages of 18 and 
21 years a on the 1st Ma^ch, 1978 
was 3,81,34,800 approximately.

(c) The question is. being examin-
ed as part of the comprehensive oro- 
posals for electoral reforms.
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Production of Coal by Bharat Coking 
Coal Ltd.

313. SHRI SHAMBHU NATH 
CHATURVEDI: Will the Minister of 
ENERGY be pleased to state;

(a) whether Government’s atten-
tion has been drawn to an article in 
the Indian fixpresv, on 26th May, 
1979 saying that the actual produc-
tion ot coal of Bharat Coking Coal 
Ltd. has remained practically static 
since take over in 1971 and the 
company has been using a “variety 
of statistical frauds’’ to peg up the 
output figures and thus mislead the 
Government and the nation, and that 
the deficit between the initiated 
res in paper and actual production, 
it is alleged, has been made good by 
underwejghment to consumers, adult-
eration of good coal with stones **Mt 
such other malpractices; and
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(b) whether Government are in 
a position to refute these charges, if 
not, what action do they propose to 
take in the matter or do they propo-
se to investigate the m atter imme-
diately?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
JANESHWAR MISHRA); (a) and
(b). Yes, Sir. The position regard-
ing the actual production of BCCL 
over the last few year0 is as follows:
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It is not correct that the company 
have been using a variety of statisti-
cal frauds to peg up the output f i g  

ures since figures of despatches dur-
ing this period also show a coi res-
ponding increase. No c a e  of deli-
berate and consistent underweigh- 
ment has come to the notice of the 
Government and the bulk of the 
wagons are weighed at railway weigh 
bridge before despatches.

Racket in Sale of Coal

314. SHRI SHANKERSTNGHJT 
VAGHELA:
SHRI SHYAM SUNDER 

GUPTA:
SHRI D. D. DESAI:
SHRI CHTMAN BHAI H. 

SHUKLA:
Will the Minister of ENERGY be 

pleased to state:
(a) whether Government have 

seen the press reports appeared in

'Hindustan Times’ dated the 14th 
June, 1979, wherein it has been sta t- 
ed  ̂ that a racket in the sale of coal 
allegedly carried on by some private 
parties m collusion with Govern-
ment and Railway official was re-
cently unearthed;

(b) if so, what are the facts;

(c) whether any arrest has been 
made; and

(d) what action has been taken 
by Government m this matter?

THE MINISTER OF STATE IN 
THF. MINISTRY OF ENERGY 
(SHRI JANESHWAR MISHRA):

(a) Yes, Sir.

(b) t'» (d) No official report haa 
boon received from the State Gov-
ernment or Police who are reported 
to b o  investigating tlw* matter, nor 
h a i- a n y  officer of Central Coalfields 
Limited been interrogated by them.
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